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INTRODUCTION 

I Man: Ram Keharwala Chairman, Committes-on Public Undertakings, 
having been authorised by the Commuttee in this behalf present Fourtieth 
Report ofthe Committes on the Reportof the Comptroller and Auditor 
Generalof India for the year 1991 92 (Commercial) 

The Committee orallyexamined the representatives of the Government/ 
Undertakings/Boards 

A brief record of the proceedings of various meetings एव the Comnuttee 
held during the year 1995 96 has been kept 1n the Haryana Vidhan Sabha 
Secretariat 

The Committee are thankful for the assistance rendered by the 
Accountant General {Audit) Haryana, and hisstaff 

The Commuit.ee are also thankful to the representatives ofthe Govern 
ment/Undertakings/Boards who appeared before the Commttee from time 
to time 

The Commuttee are also thankful forthe whole hearted and unstinted 
co operation extended by Secietary/Joint Secretary and his staff 

CHANDIGARH MANI RAM KEHARWALA 

THE 19TH FEBRUARY, 1996 CHAIRMAN
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REPORT 

HARYANA STATE MINOR IRRIGATION AND TUBEWELLS 

CORPORATION (REVIEW) - 

1 The working of Haryana State Mimor Irrigation and Tubewells Corporation was reviewed by the Accountant General (Audnt), Haryana and accordingly a chapter relating to Haryana State Minor Irrigation and Tubewells Corperation was included पा the Report of the Comptroller and Auditor General of India for the year 1991.92 (Commercia) The Commuttee scrutinised the Paragraph and framed 8 questionnatre which was forwarded to the Financial Comnussioner and Secretary to  Government 
Haryana, Irrigation and Power Department with copies to the Financial 
Commussioner and Secretary to Government Haryana Finance Depart- 
ment and the Managmg Director Haryana State Mimor Irrigation and 
Tubewells Corporatiop by the Haryana Vidhan Sabha Secretarat vide 
letter No 27-—CPU/1994 95/8703 to 8706, dated the 20th May 1994 The 
Committee 15 sorry to observe that inspite of remnder by the Haryana Vidhan Sabha Secretariat what to speak of sending reply to questionrzire 
the said department/corporation did not even care to acknowledge the 
letter or send any 1nterim reply for the information of the Committee Non 
observance of the instructions by the department/Corporation speaks for 
itself  The Commuttee therefore, recommend that an enquury for the callous 
attitude of the department/Corporation may be ordered by the Chief Secretary 
and the officers/officials who are accountable for the job and responsible {or 
expediting the rephes may be proceeded against and mtimation may be sent 
to the Committee within a period of three months besides expediting the 
requred rephes
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HARYANA STATE ELECTRICITY BOARD 
(REVIEW) 

THERMAL POWER HOUSE FARIDABAD 

3A 41 Genexration 

2(a) The table below indicates the qperational peiformance of the 
Power House (3% 60 MW units) during 1987 88to 1991 92 

— 

Sr  Particulars 198788 198889 198990 199091 199192 

No 

1 Installed capacity 180 180 165 165 165 - 
at the end of the 
yvear (MW) 

2 Anticipated Genera 700 750 750 700 750 
tion as per estimates 

(MKWH) - 

3. QGross genciation 718 161 579 799 707 696 651 034 816 818 
(MKWH) 

4  Auxihiary consum 98 548 90272 98 120 84 575 100 608 
ption (MKWH) 

5  Percentage of auxi 13 7 156 139 12 2 12 3 
Liary consumption 
10 gross generation 

6 Generation per KW 3990 3221 4005 4188 4930 
of instaliled capacity 

(दफा) 
7 Percentage of gross - 

generation to 

() Installed 45 4 36 8 4> 7 47 8 56 4 

capacity 

(i) Anticipated 102 6 773 94 4 98 7 108 9 

Tt may be observed from the above that— 

(1) The percentage of gross generation (0 installed capacity 

ranged between 36 8 and 56 4 during 987 88 to 1991 92 पा 
spite of the fact that the pgenerating capacity was derated 

from 180 MW to 165 MW from 1589 90 

(i) Even the anticipated generation of power as per estimates 
could not be achieved during 1988 89 to 1990 91 

=



1 
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() 

) 

(0) 

3 

The generation of power per KW of installed capacity ranged 
between 3221 KWH and 4950 KWH as compared to the 
standard of 5500 KWH laid down by the seventh annual 
Electric Power Survey (1972) 

The percentage efrauxihary consumption of power to gross 
goneration ranged between 122 and 156 durimg 1987 88 
to 1991 92 as agamnst § percent provided पा. the project 
report  Asagamst the auxiliary consumption of 137 156 
and 13 9 per cent during 1987 88, 1988 89 and 1989 90 the 
all Ind:a average of auxiliary consumption during these years 
was wast 10 70, 10 67 and 11 18 percent respectively for 
60 MW units Excess auxthary consumption in Thermal 
Power House as compared to all India average consumption 
worked out to 69 378 MKWH valumng Rs 381 72 lakhs The 
excess consumption was attributed (February, 1992) by 
Thermal authorities हि... 

excessive consumptien s a result of poor quality of coal 
requiring handling of increased quantities of coal fo, same 
level of generation, 

mmadequate furnace draft requning continuous running of 
ID fans and 

poor quality of raw water necessitating extra scrvice of CW 
pumps to ensur¢ maximum condenser vacuum 

The derating of installed capacity of the three units from 
180 MW to 165 MW 1n 1989 90 was on account of frequent 
damate of rotor blades due to design defictency In order 
to avoid stoppage of the unmits the Thermal authorities re- 
sorted to shaving off the damaged blades of the rotors result 
mg पा. reduction of generating capacity 

The Table below 1ndicates hours the Poweir Housc was 
operated power expected to be generated as per installed capacity 
and actual generation of power during 1987 88 to 199192 — 

Sr 
No 

Particulars 1987 88 1988 89 1989 90 199091 199192 

1 

2 

Hous operated - 17256 15432 77359 14251 18102 

Generation 1035 360 925 920 1024 680 783 805 995 610 
required as per 
mstalled capacity 
(MKWH) 

3 _ Actual generation 718 161 579 799 707 696 691 034 816 818 
(MKWH) 

4  Percentage 69 4 62 6 69 2 88 2 820 

5 Shoitfall in 317 199 346 121 316 984 92 771 178 792 
gencration 
(MKWH)
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It may be seen from the above that the percentage of actual 
generation to expeeted generation as per installed -capacity ranged 
between 62 2 and 88 2 However the reasons for shortfall पा generation 
of power aggregating 1251 867 MKWH valuing_Rs 71757 crores were 
not analysed by the Thermal authorities 

In their reply the GovernmentjBoard stated as under 

(1) The generaticn targets were almost achieved during the yvears 
1987 88 and 1990 91 and 1991 92 

During the year 1988 89 and 1989 90 the deemed generation including 
generation loss.due to closure of unitsona/c of surplus power were as 
under 

1988 89 1989 90 
—_— 

(1) Generation targets (MU) 750 750 

(1) Actval Generation (MU) 579 799 707 696 

(111) Loss of generation due 10 75 434 14 850 
~backing dewn on aj/c of 
surplus power (MU) 

(1v) Deemed generation (MU) 055 233 722 546 
(1 & m) 

1 (¥v) “Percentage of deemed- 87 36 96 34 
generation to antici 
pated generation 

From the above it 1s seen that there 1s a gap of 95 MU durmg 1988 89 and during 1989 90 the generation has been nearly achieved (96 3452) 
of the target figure 

The gap 1n generation during 1988 89 15 attributed as under — 

Unit-11 was planned लि. annual overhauling for 35 days while fixang 
the annual target of generation but the actual shut down was for 112 days 
for executing the Renovation and Modernisation activities by BHEL & 
ILK and to shave off the_ blades of 13th stage of turbme by BHEL 

The generation ता the subsequent years have increased considera 
bly 

(1) The steps which had been taken/being taken "5 under — 

— M/s Coal India Ltd 1s bemg regularly persued for supply of 
better quality of coal 

— Poor quality of coal s leading to higher loading of’ID Fans 

— For poor quality of raw water 

h J3
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(0 Civil” admmustration 15 bemg regulaily persued not to allow sewerage disposal in Gurpaon canal 

(11) Regular chiornation of raw water 15 being carried out 

() The order for installation of clavflocculator: have been placed under Renovation and Modernisation scheme to mmprove quality of raw water the reply 1s as agamst 4 | (2)(1), above » 

The Committee scrutimsed the written reply of the Govt /Board and was not satisfied with the percentage of gross generation to the nstalled capacity as 1t was of the Iower side as generation fell short after giving allowance for for shut downs The Commuttec;- therefore - recomntend that systematic efforts should be made to mnecrease the generation through better utilisation of installed capacity by way of. adopting corrective measures to avoid shortfall या generation m futore, and the committee be apprised of the steps takem या this regard 

- 

3A421 Plant outages 

3 Tae table below indicates- the hours available, actual hours operated-and outages during 1987 88 to 1991 92 * 

St Particulars 1987-88 198889 1989-90 1990 91 1991 92 
No 

1 Totalhows available 26352 26280 26-80 26280 26352 

2 Actual hours 17256 15432 17359 14251 18102 
opetated 

3 Availabiity rates- 655 58 7 66 1 54 2 68 7 (Per cent) 

4 Shutdawns~ Hours 

() Reserve shutdown 1016 1831 402 0 49 
(1) Planncd shut down 2337 4209 4189 6182 4833 

(1) Forced shut down 5743 4808 4330 5746 3368 

5 Percentage of' 

{1) Reserveshut down 38 70 15 04 02 
10 available hours 

(1) Planned shutdown 89 ' 160~ 159 235 183 
to available hours 

(i) Forced*shotdown 2173 18 3 16 5 2197 128 
to~available hours
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It may be observed from the 590४८ that the planned shut down hours 
of the plant which had increased from 89 per cemt mm 1987 881० 23 5 
percent m 1990 91 decreasedto 18 3 percent ॥ 1991 92  Further the 
hours lostdue to forced shut down also increased to 21 9 per cent पा 
1990 91 fiom 16 5 per cent mm 1989 90 However, 1t had gone down to 
12 8 per cent 1n 1991 92 Loss of generation of power due to torced shut 
down during the five years upto 1991 92 worked out to 1372 48 MKWH 
valuing Rs 80 02crores This was despite the fact that the Board had 
spent Rs 1974 67 lakhs on renovation and modernisation of the plant 
during the period from 1984 85 to 1991 92 

The Thermal authorities had not analysed the reasons for increase 
1ए planned as well as forced आप doewn hours 

In therr reply the Government/Board stated as under 

‘1 The mcreased planned shut down durmng 1990 91 was due to 
following reagsons — 

(1) A shutnown of Unit It was allowed by T 8 C for 90 days from 
28 790 for mstallation of E S P’ and Iife extension study 
of turbine 

(s) During LFP study ciacks were noticed on IP rotor of turbime 
and 1t had 60 be sent to BHEL, Hyderabad for rectification 
and shut down had to beextended upto 9591 16 286 days 
(247 days during 1990 91 and 39 days in 1991 92) 

In other years planned mtc was ranging from 16 to 18% except 
duiing 1987 88 when 1t was 8 99 when due (0 power shortage plant could 
not be shut down 

2 There had been eontinuous cecline m forced shut down except 
during 1990 91 and the 1ycrease i forced shut down during 1990 91 had 
been maimly due to damage of 120 and 13th stage blades of turbine of 
Unit पी after the insertion of pressure plate between 12th and 13th 
stage blades of HP rotor as pcr advice of BHEL ? 

The Committee observed that the period of shut downs was abnormal and 
recommend that efforts should be made to reduce it, thromgh systematic 
efforts i future 

34423 

4 The Thermal authorities had not procured spare High Pressure 
(HP) and Low Pressure (LP) rotors required for replacement of damaged 
rotors to avoid stoppage of umits and consequent loss of generaticn 
However an order for supply of one HP and one LP rotors had been placed 
(April 1991)on BHEL 81 2 0051 of Rs 103 23 lakhs and Rs 138 79 lakhs 
respectiyely, which 15 scheduled to be supplied by BHEL withm 24/36 
months from the date of placement of the order 

It was observed पा Audit that the sixth overhauling of Unit I had to 
be extended for 60 days for rebleding ¢f HP rotor at BHEL works at 
Hyderabad It was further reoticcd that the recenmufsicnirg of Unit 1T 

g



5 

7 

alter fifth overhauling was delayed for 136 days and that of Unit ITI for 
132 days due to similar reasons 85 the LP rotor and पाए rotor of the 
turbines which wcre found to be damaged had to be sent to BHEL 
works at Hyderabad for repair 

Thus due to non procurcment of spare HP & LP rotor there was 1055 
of generation of power to the tune of 432° 96 MKWH valumg Rs 2837 45 
lakhs m Unit I (79 2 MKWH) during July September 1991 पा! II (179 52 
MKWH) during December 1990 May, 1991 and Unit ता (174 24 MKWH) 
durimg March July 1990 

In theu reply the Government/Board stated as under — 

“The reasons for not placing the order for spare HP & LP rotors 
were as below — 

I The spare छाए & LP rotors of turbme do not figure in the 1150 
of turbine spares given पाप the BHEL (manufacturer’s catalogue) 

2 Nemnher our consultants CEA had ever recommended Unit-I, 
SKODA. (Czech suppliers to BHEL) and BHEL experts were called 10 
look into the severe prtting observed on moving whells of HP & LP 
rotors  Only at that time they recommended for keeping one HP & one 
LP rotors as spare since these had run for almost 15 years ता Unit-I & 
Unat J1 

The matter was immediately taken up with BHEL to call for their 
quotation _ After deliberations & discussions P O No 2043/TOPI/299] 
dt 104 91 was placed on BHFL for supply एव one No HP & one No 
LP rotor of turbimes  The cost of HP rotor was | 03lakhs and that एवं LP 
was 138 lakhs with escalation clause mcorporated and ED & S T extra 
BHEL demanded 20% advance for registering the order Due (0 shortage 
of funds the advance could be given in instalments in 12,93 1/94 & 2/94 
totalling Rs 48 4 lakhs Thereafter BHEL has regxstereé our P O and 
the delwvery pertod of rotors 18 24/36 months 

Because before 1989 there was no such recommendation from either 
the original manufacturer 1 ¢ BHEL o1 consultants (CEA) for keeping 
sparc HP & LP rotor of turbine, no mmitiation m this direction was 
done 

However, after recommendation of SKODA and BHEL immediate 
steps were taken m this directicn as explamned in the preceding 
paras - 

ः No mdividua 1s responsible for not purchasmg or keeping spare 
rotors of the turbime or no generation 1055 can be attributed to this 
reason - 

The Commuttee serutimsed the wrtten reply of the Government/Board 
The Commuttee was sorry to note that payment of advance for registermg the 
purchase order was delayed due to shortage of funds which 1s not justified as 
loss of generation 1s tremendous  Delay पा. getting the P O registered will 
result पा cost escalation besides recurring 1055 of generation Earmest efforts 
should be made to get the delivery of equipment so that further loss of 
generation could be avoided -



34511 Consumptiom: of coal 

5 BHEL had guaranteed a heatrate of 2414 k cal/kwh for 81 
mimmum load upto 39 MW  Based on this heat rate with boiler effictency 
of 83 5 per cent (heat rate 2891 k cal/kwh) the excess coal consumption 
during 1987 8810 1991-92 was as under — 

8r Particulars 1987 88 1988 89 198990 199091 1991-92 
No 

1  Actval heat rate 4451 4629 4567 3952 3689 
(K calfkwh) 

2 Stipulated heat rate 2891 2891 2891 2891 2891 
(with boilor effictency 
of 83 5 per cent) 

3 Lxcess heat consumed 1560 1738 1676 1061 - 798 
(K cal/kwh) - 

4 Percentage of excess 540 60 1 58 0 36 7 276 
consumption - 

5 ‘Total units generated 718161 579 799~ 707 696 691 034 816 818~ 
(MKWH) 

6 Average calorific 4847 4820 5095 4895  4475° 
value of 0081 160 61४०7 
(K cal/kg) 

7 Excessfuel consumed 231139 209064~ 232797 149783 145658 
पा terms of coal (in 
(tonnes) (3% 5—6) 

8 Costof coal (Rupees/ 650 644 837 874 997 
tonne) 85 per opera 
tion and maintenance 
estimates | 

9 Cost of excess fuel 1502 40 1346 37 1948 51 1309 10 1452 21 
consumed (Rupees 
m lakhs) 

It may be observed from the above table that the Power House 
consumed excess coal (9 68 lakh tonnes) valuing Rs 7558 59 lakhs 
during 1987 88 to 1991 92 There was, however some i1mprovement 1n 
the consumption factor durmng the years 1990.91 and 1991 92 on account 
of renovation of the plant The excess consumption of fuel was 
attributed (February 1992) by the Thermal authorities to 

(1) _deficiency fn design of the equipment as a result of which 
there were.frequent outages of the units steam leakages from 
various pipe limes - joints bends and valve bodies leading: to 
heat 1055 

(1) deviation in the quality of coal from that for which the 
the ~boilers were desigoed, 

(1) -poor. quality of raw water used 1o the-condenser, and 

(1v) unstable_grid, creating conditrons under which proper operating 
paramelers get~ frequently disturbed and. the .unils:z become 
proune+to trip, gots causing heat loss.. ; 

*,
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However, corrective measurcs had not been taken by the Thermal 
authorities to set right these deficiencies 

In their reply the Government/Board stated as under 

() “On line system has been adopted for plugging steam loakagos 
from pipe lines, jomts, bends salves etc without कराए हु 
any shut-down by contracting specialised agencies 

(n) Faridabad Thermal Power Station 15 designed for B/C grade 
coal for which colliertes were linked Of late quality of 
coal has.deteriorated. Power Station has to accept the coal 
-which 1s_supplied by the.Coal India Limited 

Efforts are being made with the Railway Authorities not to supply 
diverted rakes of other Power Statton which are of much inferior 
quality 

(m) A Clanfier 15 bemg installed under Renovation Scheme to 
clarify घट raw ,water recetved from Gurgaon .Canal before 
it 15 fed to the cooling towers 

(1v) The raw water for Faridabad Thermal Power Station 15 
supplied by Irrigation Department through the Gurgaon Canal 
which 15 highly poliuted and there 15 no way but to feed this 
very water to cooling tower/condensor 

The Commuttee scrmttmsed फिट written reply of फिट Government/RBoard 
and. observed thnt evem after taking into account quahty of coal, there 
was excess consumption All out efforts should be made to reduce the 
ccnsumption through corrective measures 

3A 7 Manpower analysis 

6 The project report for the first two 60 -MW umits envisaged 
deployment of 2 35 persons per MW of installed capacity for the 
operation and maimntenance of the Power House Compared to these 
projections the actual number of persons employed per M W of the 
mnstalled capacity was much higher during the five years upto 1991 92 
as mdicated below 

Sr Particulars 1987-88 1988 89 1989 50 1990 91 1991 92 
No 

1 51:10. capacity 195 180 165 165 1165 
at the end-of the year 

(MW) 
2 Number of employees 458 423 423 423 423 

required as per project 
report 

3 Sanctioned strength of 1375 1417 1358 1361 1546 
employees - 

4 Actual strength of 1470 1441 1398 1423 1430 
_employees 

5 Expenditure on salaries 312 49 362 43 381 55 436 53 474 11 
(Rupees 1n lakhs)
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It may be secn from the above table that 

() the actual number of staff i postion was more than throe 

times of the projections made 1. the project report 

(i) the actual number of employees were even more than the 
sanctioned strength of employees duung all the years except 

i 1991 92 when additional posts were sanctioned (Febiuary, 
1992) to regularisc the existing staff and 

(in) the proportionate cxtra expenditure on excess staff vis a—vis 

norms पा project report and vis a vis sanctioned strength during 

1987 88 to 1991 92 worked out to Rs 137791 lakhs and 
Rs 5617 lakhs, respectively 

In their reply the Government/Board stated as under 

“The latest position regarding sanctioned strength and staff in 

position 1s as under 85 on 3112 1994 — 

1  Sanctioncd O&M includirg personal posts 1246 

2  Posted Q&M 1350 

The Committee constituted to review the staffing pattern of 
Thermal Plant Faridabad 1s submutting 1ts report to the Board and 

the decision of the Board 1s awarited 

The Commttee desired that action taken om the report of the 
Commuttee constrtuted by the Board to review the staffing pattern be 

mtimated to the Committee 

3A1012 Cmml works for electrostatic precrpitators 

7 Tenders for construction of foundation for electrostatic 

precipitator columns, control room building, ash channel of umt-1I were 

vited n September 1988 to which only three firms responded  Part T of 

the tenders dealing with techrical particulars was opened n November,1988 

The Central Electricity Authority (CEA), to whom the tenders were 

referred, recommended (January 1989) that the offe- of ACE Build Private 

Limied, New Delht (firm A) was technically acceptable However, 

subsequently after discussion with Cluef Engineer (Thermal) the CEA 

suggested (February 1989) that offer from thiee more reputed firms viz 

Simplex Concrete Piles (I) Private Limited New Delhi  Asia Foundations 

and Construction Limited, New एक and CEM India Company Limrted, 

Delht be nvited on the apprehension that piling work m the central 

portion was a difficult task to be completed within ovethauling period of 

60 days 

Accordingly, tender documents were 1ssued to these three Hims but 

onlyone firm viz  Simplex ConcretesPiles (0 Lumted (firm ¢B ) responded 

Both, Part I of the tender dealing w 1th techmacdl pariiculms and Part.l 

dealing with price bid of the firm were opened 1n Maich, 1989 The price 

(L
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1 1y ह 1 3 Iy N A १४ 1 छाप (एंडार हा) of firm,A ,, whichshad,agreed (January,1989) to keep Its 

rates valid for 3 months from the date of opening thereof,iwas, however 
not opened, m disregard of the recommendation of CEA The Store 
Purchase Commuttee recommended (Octoher 1989) the_placement of order on firm ‘B at an evaluated rate of Rs 40 20 lakhs However, the Thermal 
Standing Commuttee deeided (Odtober[1989) to evaluate. the two offers after 
opening the price bid of firm ‘A who had been adjusted by CEA to be 
technically competent 

The price bid of firm A’ disclosed that -the firm ‘had offered to 
execute the work for Rs 30 49 lakhs but the offer had beeome mvalid as 
thecarnest money deposited by ithe firm had already beenarefunded पा 
May 1989  Thereafter, the' wosk.svas awarded {February 1990) 10 firm ‘B’ onigingle tender basis at negotiated rate of Rs 139 20 lakhs A repeat 
order for carrying out work पा umt I was also placed on firm B 1n 
December 1990 at an estimated cost of Rs 29 28 lakhs The value of 
,w9902rk done ana paid for.bothithe unit was Rs 59 76 lakhs upto March 

A’comp‘a’r:wn"o‘f rates fquote'dr by the" two fiurms;.fcn:11 {the quantities 
executed 50 far revealed that the work could” have been got executed from 
firm A at a cost of Rs + 36 85 lakhs both for एए यो (Rs 23 83 lakhs) 
and*UmeT (Rs 13 02 lakhs) 

o - | [ Thus; the award of contract at higher tates "on sin ghlef fender, basis to 
firm+B without gpening the price” bid "ot "firm है? wiuch_was‘lowest and 
consideréd technically swiabl§ while evaluating the rates~ of दिए “खत, 
resulfed का avoidable exponditure of दौर 22 91 lakh§ , The ayoidable 
expenditure Would furfhermcrease when the balance work 15 executed 

— 1 — - 
In their reply the Gove‘rn’rmjern[tr/Board sltatLed asfiunde‘i- — 

“As'alrepdy ' poifited out the. p,lllcl'lg‘ wark नि 1cally 1n~the Central 
porfiE jon, was quite difficult to be executed n a limited ,space 
(unfier ex1sting,  heayy equipment), with, limyted  head room 
The proper अप, timely pxecution, under ;these constrants was 
foxem(ost as the sgme was having direct bearmgs on, the 
generation  The 'Consultants 1 e Central Electrjcity Authority 
Who were well aware about the difficult pature of,Job were 
assogipfed.cight lrt'rom the begining weie also acquainted with,the 
execution of piling jobs at other projects 

The Consultants based on paper submatted’ by thiee firms nomely 
M/s Power Line Matenal Sales Corporation M/s ACE Buld 
Pvt Ltd and M/s Amar Singh Farma Engineers obsered 85 ) 

- undeér — 

‘That they are not ther‘e'xp‘er&ts m the field &f bored piing wark, 
nerther they are reputed firms credited with piling jobs _ As the 
pilmg’ work 1n the Central का ए 15 a_difficult task to e 
completed within a period of 60 days only ' We should try to 
get the best fitm m the fi¢ld 1f possible _As such we suggest 
that, the followmg repuftd firms who काठ. cxperts m the piling 

- work ' mray please be contacted by HSEB Limuted tender
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enquiry may also please be 1ssued to them for submitting therr 
price bid, giving them minimum time period to respond to the 
enquiry 

Name of the reputed firms — 

1 M/s Simplex Concrete Piles (India) Pvt Ltd 

2 M/s AFCONS 

3 M/s CEM India , 

In case the above firms do not submit their offer within the time 
pericd stipulated by you then HSEB may please consider to 
award the 100 85 per our letter No CEA/FTPP/ESP 89/TCD-1/75 
dt 251 89 

Keeping 1 view the above mentioned circumstance the CEA’s 
recommendations were followed by SPC and tender of M/s ACE 
Build एस Ltd wasnot opened The earnest money of the firm 
was refunded as per their request 

The Committee examined the replies of the Government/Board and was sorry to observe that Earnest Money of the lowest firm was refunded though the deal had not been finalised The work which was awarded to firm ‘B’ on 
single tender basis at higher rates was not justified, as the frm ‘A’ was lowest 
and technically suitable The Commuttee may be apprised of the tofal extra 
eXpenditure incurred on this: account on completion of work The Conmmitee 
also recommend that responsibility be fixed agamnst the officers at fault _ 

3A 10 13 Replacement of defective soot blowers 

8 To avord depostion on tubes of water walls super heaters economisers air heaters for effective heat transfer and to enhance the life of various heat transfer surfaces soot blower system for units I and II was suppried by BHEL alongwith the boilers at शा aggregate cost of Rs 715 45 lakhs These soot blowers however never worked since the commissioning of the unit 10 Novemuer 1974/March 1976 due to problem m the automatic sequence control circuit No action was, however taken 
by the Thermal authorities to set right the problem in control panel 
Subsequently BHEL observed February 1981) that the various parts of the soot blowers were not 1n workable condition and repatr of the existing soot blowers was not possible 

-However as a part of renovation of Thermal Power House, the soot blowers 1 utatsI and II were replaced with the new ‘Copes 
Vulcon type soot blowers cost of Rs 50 95 lakhs apainst purchase 
orders placed on BHEL पा February/August 1985 for supplv of matenal 
(Rs 4023 lakhs) and for erection, testing and commissiontng (Rs 10 72 lakhs) The soot blowers of units-I and IT were commissioned 1 14ay 1990 and January 1989 respectively 

Thus the expanditure on soot blowers mnitially supplied by BHEL Mwhich worked out to Rs [3 75 lakhs a pproximately was rendered mfructuous 

थे
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The Thermal 8०९४. did not™ impress . एफु०्छ BHEL to give rebate of the pirce pard for mitial supply of soot blowers which never 
functioned 

[n their reply, the Government/Board stated 85 under — 

(1) The matter regardmg defects 11 the control circutary of soot 
blowers was taken upwith the suppher (BHEL) ever smce commissioning 
ofUnit 1 & II After long persuations M/s BHEL agreed for the cobtrol 
penalsto be sent to their sub contractois work for modifications Therefore, the control panels were dismentled But गए the meantime the Renovation 
steering Commtttee comprsing of C EA HSEB BHELand ILK recom 
mended to mnstal Technologically latest and tmprovised design copes vulcan 
type steem soot blowers under Renovation and Modeinisation S heme 
Matter regarding price compensation for old soot blowers was taken up 
and percued with M/s BHEL who have now agreed for Rs 7,71,200/ as 
commpensation 

() M/s BHEL was being umpressed upon for the price rebate on 
old soot blowers ever since the proposal for replacement of old soot blowers 
Copes Vujcan type soot blowers was recommended by the Renovation 

steering Commuttee Meeting was also held with M/s BHEL पा this regard 
पा 1992 wherein M/« BHEL agreed to work out the cost elem ent of 8001 
blowers in the supply price of Rs 715 45lakhs एव two has 1055 of Unit 
LIl Now they haveoffered Rs 771 200/ as cost compensation for 
old soot blowers which 1s more than 1% of the total cost of boilers M/s 
BHEL from the example of recent supply of boiler to DESU Rajghat have 
isformed that the price of soot blowers1s abobut 1% of the total cost of 
the bloweis Inour case they have offered rebate of more than 1% 

To keep a weight on M/s BHEL, payment of Rs 20 lakhs against new 
soot bloweis apart from bank guarantee of Rs 2 lakhs has been with held 
दि their offer of price compensation for old socot blowers 18 approved by 
the T 8 C to whom 2 separate memocrandum 18 being put up The amount 
mentioned asabove hasnot yet been released 10 M/s BHEL 

The Committee desired that the latest position of recovery of compens 
ation on account of defective soot blowers be semt to the Committee at the 
cahest 

3A 11 1 Yocking up of funds with sappliers 

9 Agamnst an allocation 1ssued by tho Cement Controller m May, 
1987 Chief Engineer (Thermal), Faridabad placed (June, 1987) a purchase 
order on faipur Udyog Limtted, Sawai Madhopur for supply of 750 tonne 
cement and deposited (June, 1987) Rs 6 53 lakhs with the furm The 
firm supplied 101 45 tonne cement valuing Rs 0 88 laks पा July, 1987 
Neither thefirm made supply of the balance quantity of cement nor refunded 
the amount to the Thermal authorities Industries Department of the Govern 
ment of Rajasthan with whom the matter was taken up by Chief Engineer 
Material Management) Panchkula in some other case mntimated (October, 
1990) that the tactory का lyimg closed smce July, 1987 and the question of 
15 revival was under consideration of the Board for Industrial and Finan- 
cial Reconstruction, New पाता  The balance amount of Rs 565 lakhs 
had not yet been returned by the firm (March, 1992) In viewof the closure
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of the firm the rccovery of the amount had become doubtful The, loss 
of mterest 01 the-tocked™u amouitt’ of Rs 5 65 Fekhs from August; 1087 
worked out to=Rs" 3 89 lpakh’ (June, 1992) ! 

In their reply, the Government, Boaid stated as under 

Since Mfs Jaipw Udyog Ltd 1 lymg closed as such the amount 
could not be recovered, however, a: claim "1s penaing with ' 1he Bdard for— 
Industrial and Finapcial'Ré construcicn -“New Delli for balance amonnt 
of Rs 5 65 lakhs In this ८456, nd’body 15. perconally responsible becauce 
ihe firm was closed since 1987 and every efforts were made by CE/Thérmal, 
Faridabad ds wellras by'the office of the' Chief Engmeer/M M’ Panchkila 
for.the recovery of फिट saxd amount- - “ - 

The Comnnttee recommend that-efforts should_,hhfle made ¢o recover the 
amount'and position of recovery_be also mbmatéd L 

LI
S 

{ 39 

o
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HARYANA. STATE ELECTRICITY . BOQARD (REVIEW) 

(Western Yamuna Canal Hydros Electpic, Project) . 
- 

3B . - 

न्यू 0 With regard to the~Review of Haryana State- Electricity Board 
conducted~ by the ~Accountant General (Audit), Haryana the positjon 
1s the same as 15 with Haryana State Minor Irrigation and Tubewells 
Corporation  because the- Haryana -State Electricity Board and the 
Haryana State- Minor Irmigation and- Tubewells Corporation Limited are 
part and parcel of the Irmgation-& Power- Departments The Commuttee, 
therefore, recommend that simijar action पा this case too may be taken 
under_ mtimation. to .the Conmmttee 

HARYANA - STATE -INDUSTRIAL DEVELOPMENT ~CORPORATION 

411 Yoss due to non obtairng of bank guarautee 

11 जाए August, 1969, the Company on_behalf of the State jGovern 
ment, purchased 9 5 per cent cumulative redeemable preference shares. 
of Rs 5 lakhs of Prestolite of India Limited Farnidabad under the 
underwnting, scheme The_shares were to be.redeemed-on theiexpiry of 
12 years from ,the date of .allotment (December 1969) -The Managmg 
Director of the firm had given guarantee (August 1969) for payment of 
dividend and for buy back .of ;shares, if not redeemed by ;the firm 

The firm paid dividend up to the year 197273 and thereafter 1t 
faled to pay any_dividend -The Company 1ssued a notice niMarch 
1976; to the guarantor:for payment of_ dividend .But the recovery could 
not_be effected _as _the ;guaiantor,had expiwed and his her obtamed an 
injynction agawst recovery from the _court on theaground that he did 
not ,nhert anything from (the guarantor 

Meanwhile redemption of the preference shares also- became due 
and the firm failed to Tedeem_the shares due to adverse, financial' position 
and sought (February 1979) extenston पा period of redémption Extension 
up to March 1986 -was granted (January 1983)° by State Gopvernment on 
the -condifion that the present Managmg ~Director would pay dividend 
for seyen years (upto 1979 800 1 lump sum by 315t March !534 would 
pay dmvidend for the next five years by 31st March 1985 -shall purchase 
shares at par inclustve of dividend up to 198586 on expury of the 
extended pertod’ if the firm fared: to redeem _the shares ‘The- Managmng 
Director was -required to furnsh -a bank guarantee for fulfilment of 
these conditions - 

An agreement ncorporating the -above conditions was executed ता 
March, ‘{983 - but no bank gugfanfec was furashed by.the Managmeg 
Duregtor - व 

As the-firm as well 5 thecguarantor fafled_to -pay -the aecumulated 
dryidend 85 per.agreement a repovery,cethficate-was got wssued (November L 3
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1984) from Collector, Chandigarh m favour of Collector New Dellu 
to effect recovery of Rs 3 18 lakhs as arrears of land revenue from the 
guarantor  The guarantor filed (September 1985) a wmt petiien 1n 
Punjab and Haryana High Court aganst the recovery certificate which 
was dismussed 1n September, 1985 The Collector Chandigarth was again 
approached (July 1986) in the matter but the recovery certificate could 
not be served as the guarantor was not available at the given address 
The firm had been closed पा. August, 1983 No steps were however 
taken to trace the guarantor up to May, 1991 In June, 199] the Deputy 
Commussioner Police Delhi was requested to ascertamn the whereabouts 
of the guarwntor But neither the whereabouts of the guarantor could 
be known nor any recovery was effected 

Thus, due to failure on the part of the Company to obtain bank 
guarantee from the guarantor as per the terms of the agreement and meffective pursuance of फिट case the recovery of dividend and share 
money which accumulated to Rs 14 03 lakhs as on 3151 March, 1992 had become doubtful as the firm was lying closed and whereabouts of 
guarantor were not known 

Responsibility for the loss had not been fixed by the Company 
(August 1992) 

The matter was reported to the Company and Government पा 
May 1992, therr replies had not been received {August, 1992) 

In their wntten reply the Government/Corporation stated as 
under — 

After enteting mto supplementary Agreement dated 153 83 with 
Shr1 5 S Sahni the Corporation mmmediately wrote to Shri Sahni 
vide letter dated 25383 to comply with all the terms and 
conditions of the agreement Shrt Sahm however did not 
comply with any of the condittons of the agreement ncluding 
the bank guarantee which he. was required to give under the 
agreement 00 falure of Shn Sahni so comply with the 
conditions of the agreement Recovery Certificate was 1ssued 
through Collector Chandigarh to Collector Deltu for recovery 
of the amount as arrears of land revenue dated 5385 ता 
Sahnt however filed a Wnit Petition No 2902 of 1985 in the 
Punjab & Haryana High Court which was dismussed पा limine 
vide judgement dated 24 9 85 

The Corporation had been making sincere efforts to trace Shn 
Sahm Sfo Late कण I S Sahm पीटा dismussal of the Wnt 
Petition by the Punjab & Haryana High Court The recovery 
warrant was returned by the Collector Delht with the remarks 
that उप 55 Sahm was not available at the address available 
with the Corporation Shri Sahm was also traced at पट 
address House No 1187 Sector 33 Chandigarh, which was 
communicated by the Collector Delln which came to पाई 
notice durmng service of recovery warrants There was how 
ever no constructed housé at that time at this address When 
the efforts of the Corporation did not succeed to trace 

[
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जा Sahmt 1t took the assistance of D C -~(Police), Groater 
Kallash T New Delli to trace आल Sahmi at the earliest 0 
June 1991, however Shr1 Sahni डॉ could not be traced 

With the sincere efforts, the Corporation had been makmg 1t 
succeeded 10 locating Shn Sahniin October, 1993 and 15 present 
address 15 Prop Sterling Motors Ltd 27/4, Kashmm Gate near 
GPO Dellu Fresh recovery certificate has now been issued 
by DI Haryana on 6694 through फिट Collector Chandigarh 
to Collector Delhy, for recovery of the amount of Rs 15 95,055 as 
arrears of land revenue 

There had been no lapse on the part of the Corporation as soon 
after the supplementary agreement was signed with Shri S S 
Sahni  He was requested through various letters by the Cor 
poration to comply with the terms and conditions of the 
agreement On farllure of Shri Sahm to comply with the 
conditions Recovery Certificate was got 1ssued through Collector 
विधा long back in 1985 for recovery of the amount as 
arrears of land revenue After disrussal of the Wmnt Petition 
filed by Shrr 580 agamnst Recovery Certificate 1ssued the matter 
was agan taken up with Collector Delh: for recovery 
of the amount which however could not matenalise as 
Shr1 Sahmi was not traceable at the address available with the 
Corporation  Even after पाई the Corporation did not stop 
efforts to trace Shr Sahmi and ultimately succeeded पा locating 
him  Fresh certificate has been 1ssued recently for recovery 
of the amount In view of this there has not been any lapse 
on the part of the Corporation 

During the course of oral exammation the Commuittee desired to 
know as to why the Bank guarantee was not obtamed from the Managing 
Director and whether any responsibility was fixed the representatives of 
the Government mformed that it was mentioned या the agreement that 
फिट Bank guarantee will be given but 1t was not given The Committee 
after detailed discussions decided on 8th August, 1995 that the case may 
be expedited and responsibiity may be fixed under mtimation to the 
Committee withm a 09106 of two months The Committee observed 
that the Government वी not mformed the action taken (0 the Committes 
during the last six months till the finahzation of this Report 

The Commutfee, therefore recommend that the imformation may be 
expedifed 1mmediately and officersfofficials who have not cared to fulfil 
the assurance may also be proceeded agamst for therr casmal action within 
a pertod of two months under mtumatron to the Commttee 

412 Short recovery of transfer fee 

12 The Company allotted a plot measuring 7339 21 square metres 
(about 2 acres) 1 industrial area Gurgaon to Duggal Rockford (Private) 
Limited New Delhi (firm A") in January, 1983 at the rate of Rs 34 39 
per sq metre The rate was subsequently enhanced by Rs 16 per sq 
metre 1n October, 1986 and again by Rs 75 per sq metre in June 1989 
The firm was required to complete constructton within two vyears and 
start production within three years from the date of allotment
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As the firm did not take any action for पा Tenientation of the 
sprojett जल 8150 failed 1० ही the annu‘a]‘mfistalmen”t_p of ,the cost of the 
plot, the' “Corfipahy resumed ‘the plot m प्रति 19897 Buf" the plot was restored to_the firm in March 1990, after 1t pard the instalment amount and!' the restoratidr feg “at-'the rate ‘of Rs 50 एटा s metre with the 

_stipiflation that the fiftn wolld implément चाट projéct wifhin two years 

. HoWevel ummediatély after restoration the fiym applied (March 
1191‘90): for ttansf\er"’.‘ of अल plot in favour of स्पिन नि 
Dethi ~(firm “BY aléngwith transfer fee 8. the rate of Rs 50 pet sq 
metre The case was got examined by the Company from Indusiries 
Department (smgle window service agency) which reported (March, 1990) 
that 2 acre Jand was more than the requrement of firm B - Accordingly 
पट एफ was rejected and transfer fee was refunded to the firm पा May 

-~ 
F 7 -~ b I 
irm B represented against the decision पा October 1990 and the 

cas¢ “was refefred (Januaiy 1991) by the Company to the State Govern 
meht for deczlslon The Government permutied 1in February, 1991 the 
transfer of the plot पा the name of firm B ’subject to payment of 
trdnsfer fee~as’ per the transfer policy and with the cordition that the 
firm would complete’ the constriiction work within two years from the 
date of transfer of the plot 

The tGovernment-had प्रा the meanwhile amended the transfer policy 
with effect~from 29th January, 1991 acco:.ding to which tiansfer fee equal 
10 S50 per centrof the differenct betweep current allotment®price and the 
rate at which the plot was origmally allotted wns 1ecoverable As the 
current rate of allotment was Rs 595 per sq metre the transfer fee 1n 
this- cese worked-out to Rs 17 23-lakhs The Company however, 16 
covereds (April, 1991) only Rs~3 67 lakhs_as transfer tee था. the rate of 
Rs 50-per sq metre ;esulting शा short realisaticn of Rs "3 56 lakhs 

No ‘action had been iakeh by the"Tonlpany to‘'recover the balance 
amount of transfer feeffrom firm B (Augdst, 1992) 

- The }mattér was rf;)ported to (1० 00809 and Goverpmefit mn 
“Marfch 1992 ' their” replies had not been received (August, 1992) 

The .Government/Corporation 1n their writterr reply stated as 
under — 

e 1 i 

“The faois of the case काट that a plot No ,404-40> measucng 2 
acres was allotted to M/s Duggal Rockford Pvt Ltd for 
sctting up a readymade garment unit in the year 1983 The 
plot w1s resumed for ncn payment/non umplementation of urit 
cn 2 6:89° After the resumption 'order the party remitted the 

~cost of plet.'and ieptesérted for restoraticn of plat  The 
request cof thefpaity was considertd cn  payment एव restoratic 
[ee @ Rs >0/ per §q mt1 as फल. Govt Policy dated 272 90 
and ‘plot was restored on 16390 and 2 vea.s peniod was 
allowed for mplementaticn of the unit- The exwact of the 
poliey~regardmg 1estoraticn 15 1¢preducted as undet 
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~+  “The concerned agency HSIDC/HUDA Directofate can consider 
* N to revoke the resumption order if such orders are made due s e, to non payment or fulfillment of any conditions of the regu 

छा lar allotment letter 'The. competent authonty may erther 
iself or on the recommendations of SWS/SWA can restore . 4 the plot On restoration the origmal allotteec has to pay " fee as per the norms fixed for the transfer of plot " 

However on restoration the party approached for transfer of 
plot पा favour of M/s Archna Handicrafts for setting up of 
2 10027 esport oriented umit The case was referred to SWA 
as per transfer policy dated 27290 The extract of the 
policy 1s given as under — 

Transfer shall be allowed only where the PLA has_ been 
1ssued and the transferer 1s not पा arrears and the plot 15 
not cancellédfresumed provided that the transferee project 
has been appraised and approved by the SWA/SWS and the 
transfer/transferece has paid the followmng fees depending 
upon the location of the unit -~ 

Udyog Vihar, Gurgaon including Rs 50/ per 
Marut: Indl Bstate 50 -mtr' 

The SWA, however did not approve the transfer on the plea 
that land was not justified as per the project report of 
M/s Archana Handicrafts Accordmgly, the request of the 

J transfer} was rejected  _ ) ~ N~ , 

The proposed transferee M/s Archna Handicrafts represented to 
the Gavt agamst the decision of SWA. for transfer of plot 

"~ thewr favour The transfer was approved by the Govt 
"1 favour of M/fs’ Archna Hapdicrafts vide memo No 200 ' 26119 dated 18291 - 

7 On receipt of approval from the Govt the Company wrote to 
M/s ~ Archna Handicrafts vide letter No HSIDC, DEO/ 
A 7/91/9410 dated 12391 to remit transfer fee af the 1816 
of Rs 234 81 per sq mtr as per new transfer policy dated 
29191 

s - - — 

E The‘Company also wrote to फिट, Director of Industries for clan 
- - fication regarding mclusion of enhanced cost in the origmal 
- ogst foi the purpose of working out the” transfer fee vide 
. letter No HSIDC DEO, A 7/91/9411L dated 12391 

o 

The Govt पा reply to our letter dated 12391 1ssued clarification 
=11 vide memo No IB/SWS/GGN/Archna Handicrafts/8829 A 

dated 273-91,~and held that-since M/s Archna Handicrafts 
L appeared for interview before the SWA on 20390 much 
¢ --before the सहन transfer -policy dated 29 191, the charging 
"~ ' of transter fed as per policy.dated 29191 does not arise 

e - ' this~case- The lelter * furthier sfated that transfer fee 
AV ० ‘@ Rs‘ 30/ per 'sq ' mir~“be~ charged n’ the” gase-, 

Archna Hahdicraffs * Thrs clarificatidn was further folldowed 

P
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by Govt letter Wo  TEADTPolicyBIN0-A dated 1.4 91, 
gving <lasification om 'tqwépfie” ohicy dated 20.1:81 clrculated 
vile memo Mo साध hopATB0A  dated: 31-1-91 1t 
was chirified: 1 fhis crronlar Tetter gt "तप! Into consi- 
deratiorf पिला: provmions of allotment/transfer policy earlier 
fssued wide- Bridst. Wo 2()-442TB{II-89Y ddated 272 90 the 
teansfer fee Wil be dJhmrged 85. mppheable on  the 
date of receipt of completed application alongwith fee from 
the tramsTererftransferde in fthe _voffice of HSIDCJHUDA 
and GM/DIC transfer fee prescribed as per letter 
dated: उान 91 need not be chrrged m such cases merely 
because the transfer case has 'been detided after the new 
policy came 1nto vogue ** 

In view of the above, 16 would be seen that party submitted the 
complete case alongwith fee on 16390 The transfer fee 
was refunded to the party on 10590 after SWA rejected 
the transfer request of the party Swince SWA did not re 
commend the case .of the party for transfer of plot the 
Company was left with no other alternative but to refund 
the transfer fee and refer the case to the Govt for decision 
The Gowvt approved the transfer of plct m favowm of 
M/s Aichna Handicrafts vide its letter dated 182 91 by which 
time the transfer fee was changed by pohcy dated -29 1 91 

However as per clartfication dated 14-91 dnd spectfic dectsion of 
the Govt dated 27 3 91 there 15 no short realisation of transfer 
fee m this case 

Since the policy for aflotmentjtransfer 15 foimulated by Govt and 
clarification regarding the case of Mjs Archna Handicrafts 
was also grven by the Govt the matter was placed before the 
BOD पा 1ts 176th BOD meecting held on 5791 wheremn the 
Board approved the transfer of plot No 404 405 in Udyog 
Vihar Ph ता Gurgaon एप favour of M/s Archna Handicrafts 
on payment of transfer fee @ Rs 50/ per sq mftr as per 
advice recerved from the Govt wvide letter dated 273 91 

In view of the facts explained above smce the policy 18 framed 
by the Govt and clarification’ was given by the Govt-in this 
specific case; there was no point पाए. recovermmg the transfer 
fee as per_dated 29-1 91 m wviolation of the clarification 1ssued 
vid¢ Govt cireular letter dated 1491 As such, the pata may 
kindly be dropped 

It was mformed to the Committee during course of oral examna- 
tion that parties applied in the year 1990-91 but the policy-was changed 
i the yedr 1991 1t was objected to by the Accountant General, Haryana 
that fee slould have been cliarged according to the policy as 
was applicable on the relevant-date It was also informed to the Com 
mitfee that the letter was sigied by the Deputy Director under his 
signature 11 1991 gs 1t took some fime in ‘proceéssing the policy which 
was approved by fhe Goveriment हि the year 1990 = 
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The Deputy Director; hawever anformed: that fees would be charged at the old rate The Committee observed that since the Finance Depart ment was not associated 1t may ihe «eviewed swithing, 8: फुट of. two months under mtimation to the Commuttee 

"The Committee 1s;- therefore; distressed! to pomnt out that पा s matter .also पाए action- appears (0 thave “lieen taken पट Commuitee, there fore, recommend! /that requred’-actiom-be expedited By fixing respansibility oft the officers/offiials who~are- -accountable witlih a’period” एव two months and’ results-achieved: he -communicated~to the .Co nmumitee for further -actjon. 
2 - — — -
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e ala HARYANA BREWERIES LIMITED, BT 
- - P O 

4 i - ~ 

4 2 20 Purchase of hops 'pellet/extract - : 
1 - “ 1 

.13 To meet the requuement for the year 1990 9, the Company 
mvited tenders for supply of 1000 Kg hops pellet with 15 per cent 
alpha contents or 500 Kg hopes extract with 30 per cent alpha contents 
(as either of the two can be utthsed for fermentation of beer), पप 
February 1990 Of the two offers received (March 1990), Mewat: 
and Company New हा (firm A) quoted rates both for hops pellet 
and hops extract of imported quality in German currency while Pyare 
Lall Sarnin (Agencies) Private Limited, New Delm (firm B) offered only 
hops pellet at the rate of Rs 750 per Kg (plus 4 per cent sales tax) 

The Company nvited both the firms for negotiations on 20th Apml 
1990 despite the fact that the offer of firm B was valid up to 15th 
April 1990 only During negotiations, the offer of firm A was rejected 
on the ground that the hops pellet/extract offered by it were without 
aroma though there was no such condition i1n the notice mviting tenders 

However, firm B whose validity period of offer had expwed on 150: 
April 1990 revised the rate of hops pellet from Rs 750 per Kg 10 
Rs 850 per Kg (plus 4 per cent sales tax) 

The Company placed (April 1990) order for 650 Kg hops pellet 
on firm ‘B’, on single tender 0855, at its revised rate of Rs 850 per 
Kg (plus 4 per cent sales tax) No reasons for reducing the quantity 
to 650 Kg agamst the requirement of 1000 Kg hops pellet were on 
record However, the firm suppled 750 Kg hops pellet 1 July 1990 
Thus, the Company incurred exira expenditure of Rs 0 78 lakh due to 
non placement of order within the vahdity period of offer of firm B 

After the madequacy of stock was pointed out by General Manager 
(Production m November 1990, फिट Company, instead of mviting tenders, 

as provided पा 1ts purchase regulations contacted firms A and ‘B and 
two other suppliers of hops extract After negotiations the Company 
placed (December, 1990) order on firm ‘B for supply of 500 Kg hops 
extract at the rate of Rs 3300 per Kg (plus 4 per cent sales tax) 
Had the Company purchased full quantty (1000 Kg) of hops pellet 
from firm B 1 Apml 1990 1t would have saved Rs 2 08 lakhs bemg 
the difference in the cost of 250 Kg hops pellet (Rs 2 21 lakhs) in Apnil 
1990 and equivalent 125 Kg hops extract (Rs 4 29 lakhs) in December 
1990 

Thus, the Company mcurred an avoidable expenditure of Rs 2 86 
lakhs due to non placement of order for the purchase of hops pellet 
within validity peniod (Rs 0 78 lakh) and for full quantity m the first 
mstance (Rs 2 0B lakhs) 

No responsibiity for the lapse had been fixed by फट Company 
(August, 1992) 

The matter was reported to the Company and Government 1n 
May 1992, their rephes had not been received (August, 1992), 
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The Government by way of wntten reply mformed as under — 
- 

— - 

We were trymng to obtan India hops from Kashmir and Lahoul 
~w+ _ Spitr at cheaper rates but remawned unsuccessful Meanwhile 

the offers validity period expmed and we were forced to get 
- ~ hops at a higher rate - 

- U 

Company assessed the requirement of Hops Pallet-upto July and 
-~ booked 650 Kg -~being bare essential The quantity was re 

- duced पा the hope of getting the benefit of reduced price when 
- fresh crop of year-1990 would be available during August/ 

September -~ -~ - e = पर 

- —~Hops Palletfextract had no-vide market and 1t 15 available only 

- with few parties All- the known parties were contacted for 
obtaming the rates The advertisement would have also resulted 
पा. gettng offer from the parties otherwise contacted 

— - - 

. No responsvlblhty has been fixed by the management since the 
- decision was taken at the highest level and it was a bonafide 
- decston for seeking--reduction 1 prices - - 

4 

- In wview. of above reply this para may kindly be dropped 4 
“ - ~ i 

- _ During the course of oral examination 1t was nformed by the 
representatives of Government that one of the important reason for the 

lapse was that there has been lack of accountability smnce the deciston 
for placmg the order was taken at the highest level It was @ bonafide 
decision Further 1t was-imformed that the concerned Company tried 1 
‘the market for the hops but the same was not available with any other 

firm except the firm ‘A & B Even-firm A was not ready to supply 
adequate quantity of hops Hence, the Company thought it better to 

negotiate with_-firm B In reply to an observation of the Commuttee 
to the effect as to at what level decision was taken and who were the 

Members the representatives of the Government assured to supply thus 
information within a week The Commuttee 1s distressed to observe that 

the assured information was not supplied by the Government till फिट 
finahization of this Report The Commuttee, therefore, recommend that 

requred mformation may be supphied withm a period of two months besides 
the action taken agmmst the errmg officers/officials 

[ ~ 

प
े
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HARYANA MINERALS LIMITED 

43 1 "Nonrecovery of repawr charges 

14 An, order for supply, of a gangsaw machine for cntting marble 
blocks was placed 1n Septemger. 1984 on Rajasthan Udypg, Jodhpur 
for Rs 11 73 lakhs As per the terms apnd conditions of the purchase 
order, the machime was to be supplied within six months and the firm 
was to give guarantee for the satisfactary performance- की the- machine 
for 2 mimmum period of twelve months from the date of 15 commis 
sionmg The firm was also requred to; furmish दा bank ,guarantee re 
presenting 10 per rcent value of the order towards satisfagtory perfor 
mance of the machine during the warranty period _ 

The firm furmished a bank guarantee, vahd up ६0 March, 1986, 
for Rs 1 17 lakhs representing 10 per cent .value «of the order 10 
September, 1984 and the machme was commissioned m Jupe, 1985 

The Company made no efforts to get the bank guarantee extended 
upto June, 1986, the date up to which warranty was valid -Dunng the 
werranty ,pertod the performance of the maching remained poor on 
account of major and munor faults Besides, the machine-did not attam 
the assured cuttng speed renderning its operation uneconomical The 
Company: did not get the defects: rectfied from the firm; and:iinstead 
आला Rs 3 02 lakhs on the repairs of the machine and cost of seg 
ments blades and cutters durnng the warranty periods without rmving due 
notice to-the firm The Company also tdid जा lodge wany ralammy with 
the firm 

Thus, Taldure on the part of the Management to give due natice 
to the-firm before.mcurning Rs 3°02 lakhs का the repars of the machine 
during“~warranty peniodl and~to lodge claim for the refund thereof resulted 
m nonrecovery of repair charges ffom the firm 

#Although the Company had withheld a sum of Rs 1 86 lakhs 
due to the-firm and its'sister concerns™ no action was taken toTix responsibihify 
for the ilapse and to recover the balance- amount of Rs 1 16 lakhs 

The matter was reported to -the Comp any, and “Govermnment m 
January 1992, The Management stated, (February; 1992) that the. poor 
performance of the machine was maimly on account of “fajlure of“blades 
and segments due to hardness of marble “The reply 15 not tenable as 
the performance of the machine was found to be poor and uneconomical 
due to manufacturing defects as was observed by various officers of the 
Company 

The Government mn therr wntten reply informed as under ) 

‘The performance of machine mamnly depends on diamond segments 
which are used for slicing of marble blocks The segments 
procured from supplier Company did not give satlsfacto?r 
results due to excessive hardness of Haryana Mmerals Lt 
coloured marble which tended to lower the performance of 
the machme The excessive hardness was due to proxumity 
of Iron ore belt and quartize contents which was noticed later 
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on when we went for deeper mmng, Therefore, the party 
kept णा' dssurmng that ‘they are developing right Kind' of sege 
ment so that the problem was overcome Considermg the 
abovg, the- patty wak oppostig to extend thé: guarantee 85 
there- was no materral fault with the machine but with the 

uafity ‘of’ mmarble of excessive Hardifess and the -party there 
ore 1gnored® all dur argudients for extending the guarantee 

.. However Hatyana Mmerals Itd has retamfed a sum of Rs 1 86 lakhs 

J 

due to supplier and' its sister concern to safeguard: the interest 
of फिट Company* which 1s more than the amount of bank 
guarantee . ही। vew’ of the facts explamed above no Officer 
of the Company was. at fault Hence no responsibility was 
fixed 

@iy Duting the warranty period o major defects were observed except 
for mmor which were rectified by the suppher Company 
free of cost Since Haryana Minerals Ltd witheld Rs 1 86 
lakhs तक to Suppler of the michwie and Ty sister concern, 

~no wotice Was considered necessary as the money withheld: 
wias more than the gharanteed sum The meney 15 शी 
Iymg with Haryana Miierals Ltd 

('lfl")fl‘TfiE‘F amount of Rs 3 02 lakhs pomted. out m the Audit 
para actinally meludes the cost of blades and %epménts whick 
i उठ way constitute the repair expenditure Tt will' not सीट 
reagondble and jqustiffed to mix up the cost of segments 
with the expenditure made n repawrs of machine As an 
example,” the ¢ost of the ink fequred for filihg m a foun 
tain pen cannot be treated as टे05६ of repawrs made on the- t]

 

© pen “In this connection: we had eiplamed: the matter i 
detail wde our letter No HM/Accts /3486 88 dated 12:7-1993 
The segments 2an be brazad! 31times are oné set of blades 
The Blades procured from the supplet had! given assured 
results As far as segments are concerned, the performance 
of the intial stage-segments was not safisfactofy and hence 
the prorata payment for the cost of segments was made 
to the party — - 

“पे As explamned above the Company has not प्ालाधाल्ते हि. 3 02 
lakhs on the repairs of the machine during the warranty 
period as pomted out by the audit therefore the question 
of incurting extra expenditure of Rs 1 16 lakhs as pomted 
out m aundit para does not amse Hence no responsibiity 
was considered necessary to be fixed agamnst any officer/ 
officers of the Company. 
~ 

The Committee heard the representatives of the Government and 
decided to faspeet the machme का the spot at Narndul bat eould' not wisit 
Naraaul Thd Comnhitfee re omnsal that the progress with regard to the 
extonding of Guardntee का lien-of retention: of an amonat of Rs 1 86 
शिव may be intimated at: the- earliest
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HARYANA AGRO INDUSTRIES CORPORATION LIMITED 

441 Extra expenditure dae fo improper storagefi of wheat 
[ 

N 15 In pursuance of its wheat procurement activity, the Company 
procure 1 16 [akh bags of wheat from Karnal mandi durng Rabi 1990 
Out of ५5, the Comipany stacked 1 02 lakh bags during Aprl 1990 
fo July,1990 i an open plinth on the premtses of Seema Rice and 
General Mills As there was delay पा. making delivery of wheat to 
Food Corporation of India an offictal from head office of the Company 
was deputed for inspection of wheat stock The official reported (May 
1990) that the open phnth hired by the centre incharge for stacking was 
a kutcha uneven plot and there was msk of damage to the wheat stock 

The Mapaging Director, during his visit to Karnal शा July, 1990 
observed that the stock was lying uncovered and unattended and deputed 
two officials for clearance operation and assessing the damage to the 
wheat stock due to improper storage 

These officials cleared (July 1990—January, 1991) the wheat stock 
after segregation cleanng, restacking and replacementfrepair of bags at 
an extra cost of Rs 1 84 lakhs The extra expenditure could have been 
avorled had the wheat stock been properly stored 1 the first instance 

In reply to an Audit query the Company stated (December, 1991) 
that the concerned delinquent official had been chargesheeted and enquiry 
proceedings were under process Further action m the matter for re 
covery of the extra expenditure was awaited (August -1992) 

= 

The matter was reported to the Company and Government पा 
February 1992 The Company stated (Apnl 1992) that CWC godown 
was not hired as-it was 8 Kms- awdy from mandi and the rent was 
also igh The reply 1s not tepable 85 the Company faled to hire a 
proper godown and mstead hired a kutcha uneven plot and the stock 
was not properly stored resulting i damage to wheat stock 

The Government/Corporation by way of wrtfen reply mformed 
as under — - 

‘Two employees 1¢ अधि MK Gupta the then Assistant Engineer 
of Karnal and Shn Rannt Singh Kanwar Superwisor of said 
Mandi were charge sheeted and regular departmental enquiry 
were also conducted agamnst them by the semior officer of 
HAIC Shn MK Gupta was awarded with® punsihment of 
stoppage of his 5 annual grade increments with cummulative 

4 effect- -alongwrth recovery of pecuniary loss with interest suffer- 
" ed by the Corporation But Shm “Gupta had filed a cvil 

sut agamst the recovery of pecumiary loss apainst the Cor 
poration and the Hon’ble Court has stayed the recovery 

( ~ 

< 

Besides above Shrn Ranjeet Singh Kanwar the then Supervisor 
of Karnal Mandi has also been awarded ¥ pumishment ™ of ™ 
stoppage of two annual grade incrementd with cummulative ~ 
effect It 15 requested that फिट 15506 may please be ~ dropped * 

! 
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The Committee scrutimsed the written reply sent by the Government/ Corporation but was not satisfied with_the action taken agmmst the erring officers/officials The Commuttee lIooking to the grawity of the loss decided that the case ma y be gone-throngh, afresh to make the loss good ' The Commuttee further decided th at the Government may mtinate the action taken m ths regard - - 
- - 1 
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HARYANA: LAND® RECLAMATION'- AND DEVELOPMENT . 

- CORPORATION -~ 

4 51 . Extra rexpendifure on: purchase of «stationery 7 

16 TFor purchasing printed stationery centrally forthe year 1988 89, 

the head office of the Corporation asked all the field offices to submit 

therr requrement of stationery by 24th February 1989 failing which 

therr demand would be treated as ml In response no requiement 

was sent by Regional Manager, Karnal The Regional Manager, Karnal, 

however formed a Commttee in March 1989 for the purchase of printed 

stationery The Commttee opined that पा. view of pressing need, the 

stationery may be got printed locally through hmited quotations 

On the “basis of limited quotations printed stationery valumg Rs 1 82 

lakhs was purchased 10 March 1989 from Kwality Paper Products Com- 

pany Karnal (Rs 1 67 lakhs) and Radlika Papers, Karnal (Rs 0 15 

lakh) 

A companison of rates paid by Regional Manager Karnal for 

local purchase of printed statiomery m March 1989 with those paid by 

head office for purchase of same type of prmted stationery n April, 

1989 revealed wide variation m rates The value of printed stationery 

purchased by Regional Manager Karnal on the basis of rates paid by 

head office worked out to Rs 0 82 lakh as agamst Rs 1 82 lakhs paid 

by Regional Manager Karnal Had the stationery been purchased cen- 

trally था head office extra expenditure of Rs 1 lakh mcurred by 

Regional Manager Karnal could have been avoided 

In reply to an audit query, the Corporation stated (December, 1991) 

that necessary proceedmngs had been mmtiated for fixing the responsibility 

10 (06 matter Further action 1n the matter was awaited (August, 1992) 

The matter was reported to the Corperation and Government in 

February, 1992 theirr replies had not been recetved (August, 1992) 

In their wrtten reply, the Government/Corporation stated as 

under — 

As per prevalent practice annual demand of stationery from the 

field offices was collected and centralised printing was got 

done from the Head Quarter of the Corporation Shn RK 

Diwedt the then R M, HLRDC, Karnal durtng March 1989 

got printed stattonery at a cost of Rs 197771 without ap 

proval from the Competent Authority Shn Diwedi has simply 

wntten on the file of Karnal Office that he has obtained 

approval from the then Managing Director of the Corporation 

As per prevalent rates of printing the same stationery could 

have been printed at a cost of Rs 51,234/ In th's way 

R M Karnal incurred an excess expenditure of Rs 146 537 10 

An enqury mto this case was also "got conducted 1n which 

Shrt RK Diwedi, HAS ClassII आए PK Tyagt Manager 

Karnal आप Naresh Kumar Puma, SAO, Karnal, Shnn Tal 

Chand Clerk and आधा Vyay Kumar SO were held responsible 

for this loss to the Corporation Comnussioner & Secretary 

to Government Haryana, Agriculture Department was requested
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by the HLRDC to charge sheet आप RK Diwedi _He has been charge sheeted under Rule 7 of the Pumishment & Appeal Rules 1987 wide GComnussroner Agricuiture memo No --307 Agri 15) 94/6407 dated 1-4-1994 He was also asked to make the loss good from hm Fmal action 1s awarted from the Government Reasons for -not -sending .the requement of stationery to H Q was itentional .on wthe = part of Shm R K Diwed: 

ithis deal 5 ‘officrals/officers were mvolved and -necessary 1501 phnary action +has rbeen ‘taken agamst these -officials/officers 85 noted against each 

Shri PK Tyag, Manager HLRDC, Karnal now Kurnkshetra 

After conducting enquiry and also adopting proper procedure, 
‘e 

2 

recovery to the extent of Rs 48 480 70 bemg 1/3rd of the tota] loss caused to the Corporation 1. 105 case, was mposed on the officer However, पा PK Tyag challenged the recovery m the court at Kurukshetra The next date 1n this case has been fixed for plamtff evidence on 133 1996 The recovery 158 bemng effected since March 93 in the instal- ments as per rules 

Shnn NK Poma, Sr Accounts Officer 

आय NK Puma was charge sheeted under rule 7 of Haryana 

As 

3 

Civil Services (Pumishment & Appeal) Rules 1987 vide memo dated 9 1-1992 The charge sheet was sent to hum at his US A address as he left for abroad on 17990 but the charge sheet 1 question has been recerved back unclaimed There- after, the charge sheet was published 1n the News papers, as 1t could not be delivered to the official because his present address 1s not avalable with the Corporation The charge sheet has already been finalised & Shr N K Puma was dis missed from the services of the Corporation wef 299 1995 

regards the recovery of Rs 48,840 70, the matter 15 bemg placed before the Board of Drrectors for wrting off the 1055 as there left no other alternative 

जाए Vyay Kumar, Section Officer 

He met with an accident and expired on 4121990 Hence no 

4 

charge sheet was 1ssued to this official 

Shn Lal Chand, Clerk cum Typst 

After adopting proper procedure  h1s two increments without cumulative effect have been stopped vide order issued wnder Endst No HLRDC/PF/92/9010 11 dated 17 11 1992 
v
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- 5 Shn R K Diwedi, HASII b 
3 नै चल 

' Shn R K Dimed: HASII has since been charge sheeted under 

- Rule 7 of the Haryana Civil Services (Pumishment & Appeal) Rules 

- 1987 by the Government vide memo No 6047 dated 14 1994 

- . The case 1s under finalisation with the Government m Agrt 

* = culture Department bl 

The Commitiec orally exammed the representatives of the Govern 

ment and recommend that the action may be expedited agamst the defaul 

tmg " officers/officials_ and the Committec may also be mtimated about the 

actton faken withm a period of two months _ — o 
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HARYANA STATE ELECTRICITY BOARD 

461 Extra expenditure on’ construction of feeder channel- 

- 

17 Raw water requrement (50 cusecs) of four umts (up to stage 

1) of Panipat thermal power project (PTPP) was being met through a 

feeder channel of 80 cusecs capacity taking off' from parallel Delli branch 

of Western Jamuna Canal The feeder channel, alongwith a return 

channel (40 cusecs capacity) was got constructed through Irmgation De 

partment during stage I-of the prowct The State Government sanct- 

tioned (March, 1978/March, 1982) the supply of 50 cusecs water for four 

units (up to stage“II) 80 cusecs for five units (up to stage III) and 

130 cusecs for seven umits (पु to stage IV) Umt five was commis 

sioned m March 71989 and umts six and seven were to comé up later 

on 
The Thermal Standing Committee (TSC) of the Board, keeping in 

view the silting problems of the existing channel, decided (February 1988) 

for construction of a new parallel feeder channel along the existing 

feeder channel for augmentng the supply of raw water for umt five 

and capacity of additional feeder channel should be such that both the 

feeder chanpels would “meet the requrement of all the umits of the 

thermal plant 

- Despite the fact that the State (Government had sanctioned the 

supply of 130 cusecs water for all the_scven umits, the TSC decided 

(October 1988) for construction of an additional parallel feeder channel 

of 180 causes capacity by remodelling the existing return channel through 

Irngation Departrient, as a deposit work 

The work was started by the Irrigation Department 1 Apnl 1989 

and was completed 1 August 1990 by lmng the channel up to RD 

15725 and interconnecting 1t with the existing feeder channel at RD 

15725 at a cost of Rs 80 lakhs The balance portion from RD 15725 

to RD 17500 could not be completed due to heavy seepage from the 

nearby ash slurry “discharge lme For completion of the feeder channel 

the ash slurry discharge lne was to be shifted atleast at a distance of 

1000 feet from the feeder channel Further, due to lnkage with the 

existing feeder channel the new feeder channel had to run at a much 

lower discharge which could cause problem of silting 

- Thus the constructon of a new feeder channel of 180 cusecs 

capacity instead of the required 50 cusecs capacity had resulted 1n extra 

expenditure of Rs 57 78 lakhs (calculated proportionately) Further the 

new feeder channel constructed at a cost of Rs 80 lakhs could not be 

put to a gamnful use due to 1ts non completton and lnkage with the 

existing feeder_channel The new feeder channel 15 yet to be completed 

(May 1992) 

The matter was reported to the Board and Government 1n March, 

1992 therr replies had not been recerved (August, 1992) 

The Government intimated the position as under — - 

_*The matter regarding construction of 200 _feeder channel with 

designed capacity of 180 cusecs was duly discussed with Irry -
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gation afthorities and conultants and the reasons for cons 
truction of feeder channel of 180 cusecs capacity are given as 
under — 

(व) The requuement of 180 cusecs was assessed keeping 1n view 
- the past experience of Ist feeder channel, which even though 

designed for 80 cusecs was yet supplyng water upto 40 to 
“50 cusecs only duriig most of the period of the year due to 
heavy sitatton On the same analogy drawn from established 
experience 1n respect of channel No 1; a margin of 2071 
tional 50 cusecs -was provided to take care of loss of dis- 
charge due to sitation while finalising the capacity of the 
proposed feeder channel” No II Accordmgly 1ts capacity 
was finalised at 180 cusecs - 

(b) At the time of recharging “after closure of “all the umts 
additional water quamntity to the extent of 10% 15 required 
which has also been kept 1. view while finalising its capacity 

(' This was not due to il planning “The detailed reasons for 
keeping the discharge capacity of feeder channel No पा to 
180 cusecs have been explamed 11. Para (1) above Hence 
no responsibility 15 fixed on any officer/official 1n thus regard 

() Yes, the water requrement of all the existmg umits 1s 
" bemng fulfilled by this feeder channeél upto RD {5725 beyond 

which 1t has been linked with- feeder channel No I The 
portion between RID 15725 to RD 17500 of feeder channel No ता 
could not be completed due to high subsoil water level 
and dewatering problem However 85 a- stop gap arrange 
ment 1t stands interconnected with feeder channel No 1 
and the requirement i1s being met-with through this~ system 

(v)-Due to high sub sod water level between RD 15725 to 17500 
beng पा. close proxmmty to Ash disposal area an -electrical 
connection has been requested by IB Department as con 

“tinuous dewatering 1s required~to be done at site to lower 
the water table ~ A 200 KVA/I1 KV/400 volt- transformer 
has been commussioned 10. Raw Water Pump House Stage IV 
from where a service hne will be taken to the feeder channel 
site  Matter_.is also being pursued with IB Department 
to complete the work between RD 15725 to 17500 at the 
earliest 

The Commuttee orally examined ‘the repiesentative of Government 
Board पा पड meeting held on- Sth-January 1996 The Committee was 
not satisfied with the replies of the representative of Board and observed 
that the planning was not made properly and desired that responsibility 
for wrong planmng~may be fixed under intimation to the Committee 
with a period of six months ¢ Besides the Commuttee desired Ffurther 
mformation which was asked by 31st January 1996 The Government sent 
the incomplete information- vide letter ~No - 47/4/94-2MIP— dated 15th 
January, 1996 The Comnuttee therefore _recommend that immediate 
action as~per the observations made by the Commuitee: and assurance 
given may~ be expedited - - 
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462 Infructuous expenditure on_ purchase of reduction gear box 

18 Unitl of Pampat thermal. power plant was _commissioned 
m November, 1979 Reduction gear box of turbine of the umt developed 
noise 1m Novembher, 1984 and falled m May, 1989 

The plant authonties purchased one gear box from._Panki thermal 
pawer statton Kanpur for Rs 1750 lakhs without vemfying its date 
of purchase/warranty period or working condition The gear box was 
mstalled on 12th July 1989 .but 1t faled beyond reparr on 27th July 
1989 On enqury 1t transpired that the gear box was purchased by 
Pank: thermal power station from Bharat Heavy Electricals Limited 
(BHEL) in November 1980 and 1ts warranty clause was no more vahd 

Another gear box was arranged from Ahmedabad Electricity 
Company Limited, Ahmedabad on loan basis and was got installed m 
August, 1989 at a cost of Rs 081 lakh An order for supply of a gear 
box was placed (September 1989 on BHEL at a cost of Rs 2216 lakhs 
After the gear box was _ recetved (March, 1991) from BHEL 1t was 
handed over to Ahmedabad Electricity Company Limited पा. June, 1991 
m leu of therr gear box already installed in the wunit 

Thus the purchase of gear box from Pank: thermal pawer -station, 
Kanpur by the plant -authorities without verifymng its date of purchasef 
warranty period. or ;warking condition resulted in am imfructuous ex, 
penditure -of Rs (17 50 .lakhs 

No responstbility 1n -the. matter .had been fixed by .the- Board 
(August, 1992 - - 

The matter was reported. to the Board: and Government in June 
1992 their ieples -had.not been recerved (August 1992) 

The Government/Board पा. their, wnitten. reply Stated as under — 

(1) As the Reduction Gear -Box- of UnitI had famled in May, 
1989 and the umit had to be run to meet out the severe 

- _power cnsis 1 फिट State. 1t was decided to get gear box 
replaced with new one “पट gear ~box was not available 

“with _BHEL and-PSFB It was- only avalable with Panki 
Power House Kanpur i 1ts spares mventory So it was 
decided to procure the same from Panki Power House 

~Kanpur There was no occasion for the department to go 
m for checking or venfymg the date of purchase/warranty 
period ~~of the equpment mn questton particularly when 
there was non availability of item with BHEL and PSEB 
It 1s unmaterial _even 1f the guarantee/warranty had, been 
known, the Board _had no option ;but to avail and use 
the_ available gear-box from Panki Thermal Power .Station. 

~only ~ - 

-~ The warking .condition -of the gear box could only be knowm 
when 1tewas actnally putt i operation After the recempt 

~ ~ of the ~gear box mat site 1t-was mspected - by BHEL अं,
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enginéer and was found to be in order The same was 
installed under the supervision of BHEL site engineers Thus 

- there was no doubt about the healthiness of Gear Box even 
at this stage It worked trouble free without any noise 
mtially for 34 days but later 1t developed trouble resulfing 
mto breaking of teeth The damaged tecth has been got 
tested from BHEL Hyderabad and Shri Ram Test House, 
Delln and the result shows the mettalurgical fallure This 
indicates manufacturing defect and as such the matter stands 
referred to BHEL Hyderabad/Delht for free replacement of 
the equpment Last reference stands made on 21 11 1994 

(1) The authorities on a given time conducted पा the best interest 
of the Project under the then available circumstances The 
1ssue 1s still being deliberated and followed up with top 
authorities of BHEL 1In view of the position brought out 

~above no body can be held responsible 

The Commuritee during the course of oral exammation on Sth 
January, 1996 was not satisfied with the plea advanced by the representatives 
of the Board with regard to the mfructuous expenditure incurred on 
the purchase of Gear Box Thc Commuttee desired to peruse the 
Guarantee/warranty given by the Power House, Kanpur (Panki) as also 
the proceeding of the work done by the machme for three days and 
s faillure and the correspondence made in this behalf by 31st January 
1996 1 order to see the difficulties for changing/removing the defects 
The Committee m the said meeting also desired that Sh T L Arora, 
Chief Engmeer (Operation & Mamtenance) may hold a personal meeting 
with the Executives of the firm by 31st January, 1996 and intimate the 
Commuttee about the dectsion armved by 15th February 1996 The 
Committee 15 sorry to observe that none of the assured action was 
completed tll the finalizatton of this Report The Commuttee, therefore 
recommend that action may be initiated against the officers who are accoun 
table under mtmation™to the Committee immediately 

463 Extra expenditure on purchase of cables - 

19 Chief Engineer Panipat thermal power project placed an 
order (September 1987) on Vikas Cable Company Deli (firm °A’) for 
supply of cables including 31 Km type K and L cables (cost Rs 
1347 lakhs) for Automatic Turbme Run System (ATRS) 

The cables were mspected by Executtve Engmeer (Construction) 
m January 1988 The test certificates were approved and despatch 
authortsation was given by Chief Engineer (Construction) हा March 1988 

In February 1988, the project authorities on the basis of inspection 
accepted delivery of 31 Km cables by making full payment to the firm 
During erection {November, 1988) of these cables defects eg taped 
Jonts, twisted jomts colour coding etc, were-noticed and Bharat Heavy 
Electricals Limited (BHEL) who were responsible for supply and erec 
tion of mamn equipment did not agree for using these cables for ATRS 
setvices _The firm was requested (December, 1988) to replace the cables 
under warranty clause of the purchase order However the firm did
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not agree to replace the cables on the ground that these were manufac- 
tured strictly as per specifications and were inspected by Boards officer 
before despatch / 

To meet the requrement the Board procured (December, 1988) 
5 Km cables from Ropar thermal power project at a cost of Rs 397 
lakhs and 26360 Xm cables from BHEL at a cost of Rs 2709 lakhs 
The purchase were effected without giving a formal rsk purchase notice 
to the firm 

As the firm did notCreplace the defective cables the matter was 
referred to two arbitrators (June, 1989/August, 1989) The Board filed 
a claim of Rs 3106 lakhs before the arbitrators Since the two arbitra 
tors gave (May 1991) conflicting awards the matter was referred to the 
umpire who dismissed (January, 1992) the Board’s claim without assigrng 
any reason N 

Out of 31 Km cables purchased from firm A, 8 Km cables 
{value Rs 315 lakhs) were used on other seivices The balance 
23 Km cables (value Rs 1032 lakhs) were still lymmg unused 

Thus, due to 1mproper inspection by Executive Engineer (Construc 
tion) the Board had to incur an extra expenditure of Rs 1722 lakhs 
on the procurement of cables from other sources Besides funds of 
the Board to the tune of Rs 1032 lakhs were lymng locked up 1n 
defective cables since February, 1988 resultng in loss of interest amount 
ing to Rs 759 lakhs 

The Executive Engineer (Construction) who carried out the mspection 
was held responsible for the lapse, and a charge sheet was 1ssued to him 
पा हे छया0िला, 1989  Further action 1m_the matter was awaited (August, 
1992 ~ z 

The matter was reported to the Board and Government m_May 
1992 their replies had not been received (August, 1992) 

The Government by way of written reply informed that — 

‘(1) On having recommended the replacement of cables by 
M/s BHEL vide DO No BHE TSX GM dated30 11 88, 
notice was served on M/s Vikas Cables Co wide letter 
No SPL/l1 Z /[CE[PA dated 21288 for replaccment of 
cables within one month otherwise the same shall be pur- 
chased at firms risk and cost M/s Vikas Cables vide 
letter dated 612 88 agieed to replace the cable but later 
on resiled from 1ts promise The matter was discussed पाप. 
PTSC on dated 912 88 and the firm was agam asked vide 
letter No Ch 21/PTP/Stg IN/E 315 dated 14-12 88 to 
replace the cable without any financial burden on HSEB 
Subsequently as per PTSC decision dated 3012 88, the firm 
was agamn asked vide letter No Ch 42/PTP/Stg III/E 315 
dated 13189 for the replacement of cables As desired 
by TSC the complete case was got vetted from L R HSEB 
Panchkula and 1t was confimed by LR vide memo No 
Ch 91I/LR 4 185 dated 9289 thal action beng taken by 
project authorities 1s on right lines
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All the cables were purchased on the risk and cost of M/s 
- Vikas Cables as_per decision of PTSC dated 30 12 88 ~The 

case was agam discussed 1 "TSC on 224 89 gt Panipat 
and 1t was decided that M/s Vikas Cables be asked for 

depositing Rs 33 05 lacs पा respect of ATRS. cahbles supplied 
by M/s BHEL/PSEB as the purchase has becn_made at the 
115 and cost of the firm But the firmuhas neither deposited 
the amount nor replaced the defective cables 

(11) The next date of hearmng of court case has been fixed on 
1 895 1 ,the court of Sr Sub Judge Panipat 

(111) Sh NN Narula Xen was charge shee ed and further action 
on the chaige sheet has not been finalised 2]

 

दी The Committee orally examined the representatives of Government/ 
Board and was not satisfied with their version The Commiitee was 
distressed to note that exemplary punishment was not awarded to the 
officer converned who put the Board ता. heavy loss The Commitiee, 
therefore recommend tht whole case may be rewiewed -by the Boeard 
which 15 the pumshing authority and mnecessary steps for the recovery of 
the amount पा. question may be taken within a period of three months 
under mtimation to the Commuttee 

466 Loss due to delay पा. dismantlement of idle hne - 

20 After commissionmng of 66 KV sub station Palla, the- 33 KV 
Delht Faridabad line (etected 1n 1964) became redundapt in  August 
1988 as the Bhakra Beas Management ~-Board anthorities stopped feeding 
the lme from 1ts 220 KV substation Shakur Bastt Dellt It was reported 
(September, 1988) by substation Engineer that there were chances of thett 
on the line In February 198% the Superintending Engineer (Operation) 
Faridabad requested Chef Engineer (Operation) to accord approval for 
drsmantlement of™ the lme Action was not taken on the request of 
substation Engineer and Superintending Engineer by the Board authorilies 

Swuice the line was 1016 theft of 10800 metres of conductor was 
noticed 1 July 1990 With a view to avoid recurrence of theft the 
Bxecutive Engineer requested (July, 1990) the Supernintending Engineer 
to obtain necessary sanction for dismantlement of the lmme The approval 
_was finally conveyed by Chief Engineer {(Planming)m August, 1990 Mean 
while three more thefts of 4770 metre conducter had occurred n August 
1990 

Despite urgency for dismantlement 1 view of frequent thefts 
the estimate of Rs 155 lakhs for dismantiement of the line was sub 
nmutted for apporval only in January, 1991 and was sanctioned पा. March 
1991 The theft of conductor till the date of submussion of estimate 
was stated to be 25335 metres~(value Rs 760 lakh. ) 

The dismantlement work was started in March 1991 when the 
theft of conductor from the line had swelled to 35420 metres valuing 
Rs 1063-lakh  Complamnt of thefts were lodged with the police from 
time to fime but no trace of culprit/material could be found by the 
plice Ths: dismamlement work was still पा. progress (May, 1992) 

i
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Thus 1nordimate delay पा. dismantlement of the 1016 hne resulted 
i theft of conducter from the line tesulting ता loss of Rs 10 63 lakhs 
to the Board 

Responsibility 1 the matter had not been fixed by the Board 
(August, 1992) 

The matter was teported to the Board and Government m June 1992 then replies had not been received (Angust, 1992) 

The Government by way of written reply, informed that — 

() The 33 KV line from Rohtak Road (Sakurbastr) Dell 
to Faridabad का was consisting of structure of 432 
poles and passing through the populated area of Punjab1 
Bagh, Narama Rajaukn etc 1 Delh territory was an - Important lme fiom 220 KV  Sub station BBMB 
Sakurbasti, Delhi to_the Industrial Town of Fa idabad 
Line remained energised upto 6-10-88 Theleafter the supply 
to this line was discontinued by BBMB Delh: due to damage 
of controlling equipments at their Sakurbasti Sub Station 
The SSE HSEB Palla and the Xen, T&S Maintenance - Division  Faridabad requested the BBMB authorities for 
energisation of this lime but SSE, BBMB refused 1m 1/89 
to energise the same 

Then 1t was an mejor policy matter लि the HSEB authori 
ties to decide whether to dismande the line or to keep the 
line mtact to have 8 right of way to powes from Delhi 
lentory as पा. the former case 1f dismantled) the HSEB 
was to lose this important source of supply of power which 
the Board was getting since 1965 

No doubt SSE Faiidabad and SE (00 Circle, Faridabad 
requested for dismantlement of the line keeping m view 
increasing trend पा. theft of conductor from the line as 
the lme had become redundant while examming feasibility 

- of dismantlement of फिट lime The Board authoritie, were 
of the followng opmon — 

(@) This line may be divided mo two parts 16 one from 
BBMB Delht to Kapashera to be utilised and mamtained 
by the Xen, City (OP) Division, Gurgacn and the 
remaining part from Kapashera to Faridabad proposed 
to be dishantled 1n view of the fact that once a lire 
15 dismantied from the territory of Delh1 1t would be 
a herculean task to lay it agamn 23 also the Boaid did 
not want to lose 15 right t¢ get supply from this source, 
and, or 

(b) The Xen (OP) Diviston, Bahadurgarh m October, 1989 
also propused to utilise above lme for use of Delh 
Bahadurgarh cucuit No 1 of that hme under his control 

- and SE, (OP) Cucle, Faridabad also consented his 
proposal, o1
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2 () When it wss finally tealise¢ that the replacement of the 

damaged equipment was not forthcoming and the Faridabad 

area could have alternate source of power supply from local 

factors at Faridabad dicmantlement of the line mught be 

done 
\ 

Allhough the Board authorifies decided to dismantle the 

Delht Fandabad line as per Chief Bngineer/Planming Memo 

No Ch 63/PE 11 492 dated 28 8 90 yet the competent autho 

rity was constramned to view the matter गए. over all pers 

pective However 1 view of loss of possibility of power 

evacuation from BBMB (Delhn Sub Station) to HSEB 

forever-and very difficult situatior regarding dismantlement 

of line 1n Delhi territory rethinking had also been continuing 

at the hghest level of HSEB BBMB and DESU to see 

if somehow the dismantlement of the 1106 could be avoided 

and the liae could be saved for use by DESU or by HSEB 

Moreover, at later stage 10 the meeting held n the office 

of Chief Enginecer (OP) HSEB Delh1 on 27 6 91 a decision 

to hold up the dismantlement of the line for the time 

being was also taken while discussing the feasibility of hand 

ing over of 220 KV Sub Station Delh1 to DESU proposed 

by the CEA despite of the fact that dismantlemcnt of the 

line had already started m March 1991 

From the above 1t 1s clear that the line remained ener 

gised upto 61088 from BBMB Delli and the matter re 

matned under correspondence with BBMB Delli for energl 

sation of the line as per pest practice Theie were alo 

two proposals for utihising the Boards assets (Ime) 1nstead 

of dismantlement before finally deciding to dismantle the 

same conclusively and due attention was paid to the 

requests of the SSE and SE (00 Circle Faridabad and 

action was also prompt 

() The 33 KV line was 88 621 KM long comprising of struc 

ture 01 to 432 Nos Preparation of estimate involved pole 

to pole survey and actual tape measurement of conductors 

and material on individual structures, by physical verification 

of the lme by a Committee of two officers After the 

decision to dismantle mn 8/90 and final go ahead some 

time 10 11/90 the time taken 15 reasonable and practicably 

mnimum required as the estimate was submitted 1n 1/91 

and sanctioned m 3/91 Actual work of dismantlement 

started 1n 4/91 The work has smce been completed 

(1) As stated पा the reply to Question (1) and (11) above Boards 

authorities were of the opmion to utilise the Board s assets 

(फट) and efforts were also made for the same But fast 

and uncontrolled growth of colonies enroute the part of the 

पाए and difficult terrain 1m Aravali Hills through whih 

the other part of line passed helped the unscruplous peisens/ 

theives ता the theft of conductor from the line and even 

the best of efforts by the Delln Police through whose territory 
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the 1एट existed could mot check/deter फिट culprts effectively 

There were the repeated thefts which compelled the Board s 

authorities to take final decision to dismaptle this line 

No officer/official of the Board 1s therefore considered 

responsible m view of prompt and reasonable action taken 

by the Boards authorities and the field stafffofficers 1 051 

mantlement of फिट line and also m each mdividual case of 

theft/loss that took placeon this 1100 

After gomg through the written reply sent by the Government 

the Commiitec has observed that inordinate delay in dismentling of 1016 

पा resulted m theft of Conductor with the resull that loss cccurred 10 

the Board "06 Commiitee 1s therefore, not convinced and accordngly 

recommend that the matter may be reviewed 85 the teascns advenced 

for wordinate delay are mot convincing  The Commuttee, further recommend 

that the respousibility of फिट officers/officials may be fixed and matimted 

to the Commuttee withm a period of two months The Committee also 

recommend that the steps tzkem to prevent the theft of electricity may 

also be mtimated to the Commttee 

468 Avoidable expenditure om acqusition of land 

71 Tn order to improve the existing power distribution system 

and release more electricity connections the Boad decided to constiuct 

a 33 KV substation at village Jamba, Kainal Notification under the 

provisions of Section 4 of the Land Acquisition Act, 1894 for acquiring 

5 acre land at village Jamba was got 1ssued by the Board from the 

State Government in April, 1979 

As per instructions of the State Government publicity of the 

notification was to be got done by the Board through the revenue patwarl 

of the area within one week of the publication of the notification How 

ever the officials of the Board failed to arrange the publicity of the 

notification within the stipulated period with the result that the State 

Government had to withdraw (March 1980) the potification 1ssued 1n 

April, 1979  However, the Board without completing the legal formalities 

took possession of the land measuring 5 acre 7 canal and 7 marla 

1 October 1980 Fresh notification for the land was got 1ssued by 

the Board on 7th May 1981 and the publicity was got done from the 

revenue patwari on 6th June 1981 after a delay of 29 days The 

gram Panchayat however resolved (September, 1982) to 1gnore the delay 

पा publicity of the notification subject to payment of adequate compen 

sation of the land alongwith 1nterest thereon Accordingly the land 

could be legally acquired i January, 1983 

The Land Acqusition Collector Karnal awarded (Febiuary 1985) 

compensation at the rate of Rs 025 lakh per acre which was based on 

the prevailing market rate of January, 1983 against the 1ate of Rs 004 

lakh per acre prevalent during April, 1979 Further the Land Acquisition 

Act, was amended by the Parliament n September, 1984 with retiospective 

effect from April, 1982 which inter alia enhanced the compulsory acquisi 

tion charges to 30 per cent of the amount of compensation as against 

15 per cent applicalble before the amendment
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Thus, the Board:had to incur extra expenditure of Rs 2 30 lakhs 
on account of morease an rate of land (Rs 124 lakhs) payment of 
enhanced compulsory acquisition charges (Rs 0 41 lakh) and 1nterest thereon 
(Rs 065 lakh) The extra expenditure could have been avoided had the 
publicity of the notification been got done from the revenue patwar: 
within one week of the publication of notification 1 Apil 1979 

No responstbiitty in फिट matter had been fixed by the Board 
(August 1992) 

The matter: was reported to the Board and Government 1n March, 
1992  therr: replies had not been rvecerved (August, 1992) 

The Gowvernment by way of written reply infoimed that — 

() In the first instance the publiaty 0 notification could not 
be made एप to mon completion of formalities i short period 
of seven days such as — 

1 Non supply of location of sub station Kila No /Khasra 
No by the 1evenue authoritics 

2 Resolution by the Panchayat duly passed by the BD O 
and PO 

In the absence of the above records फिट beat of drum 
could not be made As the formalities could not be 
completed within seven days upte third occasion, s. the 
relaxation was allowed by the authority 

The construction work was undertaken during 10/80 
and the substation wis commussioned on 2511 81 

2 As regards the rate of land at the rate of 4,000 per 
acre at the time of publication of netification dated 21 4 79 
1t 15 no where mentioned 1n फिट recoid that the said cost 
was fixed by i1evenue authority or Deputy Commussioner ~ 
There was also no agreed rate between the HSEB and Gram 
Panchayat Jamba छिपा, the revenue authorities have cer 
tified thot the rate of land of wvillage Jamba was at the 
rate of 15000 per acre during the year 1979 80 and the 
payment was made to the Sarpach Gram Panchayat Jamba 
duting 2/85 much after taking possession of land (10/80) 

(11) As stated above फिट delay caused in publicity was due to 
non submission of requisite information by the Revenue 
Authorities and as such no one 15 responsible 

N
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- The Committee after gomg through the'written reply have observed 
" that the record was not available with the result the -publicity could 

not be made Fuorther no record with regard to the certification of 
rate of land by revenue authority was semt by the. Government The 
Commuittee, therefore, recommend that the Board may take wup matter 
with फिट Revenne Department to find out the - officers/officials twho did mot 
supply the reqmsite mformatien with the stipulated time The wmformation 
प्राइस be supplied to the Committee withm s penod of लिए. months 

4610 Non clubbing of connections ~ 

22 The Board has classified mndustual consumers पाए. three 
categories on the basis of connected load viz small power for load 
up to 20 KW medmum supply for load up tv 70 XW and large suprly 
for load above 70 KW 

Since the tanff for large supply 18 higher than other categories, 
the Board पा ordet to avoid loss of revenue on account of splitking of 
load decided (January 1981) to dispense with the provisions of allowing 
more than one connection 1z the same premises 

During audit of operation sub divisicn, Cheeka, in April 1991 1t 
was observed that the Janta Rice and General Mills Cheeka having a 
connection of 5648 KW (extended to 6245 KW m December 1990) 
since October 1978 was 1ssued another conmection of 6788 KW पा 
November 1990 1n disregard to the Board s instructions i1ssued from time 
to time Instead of clubbling the connections the consumer continued 
to be billed for two -eparate connections in the same p.emises since 
November, 1990 This resulted in under charge of revenue of Rs 113 
lakhs for the period from November, 1990 to December, 1991 for which 
the records were available The connections have neither been clubbed 
nor responsibility fixed by the Board (August 1992) 

The matter was reported to the Board and Governmetrt ता. Feb- 
ruary, 1992 their replies had not been received (August, 1992) 

The Government by way एव written reply informed that — 

(1) & (0 The connection was released by the them SDO Sh 
B M Sondhi on the understanding that this 1s the separate 
premises because the connection was scught by the consumer 
in a separate shed and a wall was existing between the two 
industries but later on 1t was held that the firm 15 the 
same and the nature of the business 1s also the same 
Moteover, the sales tax No was ~lso the same and there 
fore the amount 15 nightlyfchargeable A sum of Rs 134,904 88 
(SOP Rs 51934 11+ED Rs 8297077) was debited to 
the account of the copsumer on 11392 and the re.overy 
of the said amount alongwith surcharge has been made from 
the consumer vide SD O (OP) Sub Division Cheeka RO 4 
No 34/147 dated 71094
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(m) Shrt B M Sondhi SDO 15 responsible for releasmg the 
second connection in the same premises 1n disregard to the 
Board s instructions regarding clubbing of the contiections 
A Show Cause Notice 15 being 1ssued to him 

After orally examining the representatives of the Board the 
Commuttee observed that since the loss has been recovered the adminis 
trative action 1s required to be taken by fixing the responsibility of the 
officer at fault Smmce the case has been sufficemntly delayed, घाट Commftee 
recommend that action m the matter may be expedited withm a period 
of a month, with a report to the Commutiee 
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